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Hon'hle t.t,. Justice S.R. Singh, v.c. 
Hon'ble kr. D.R. Tiwari, A.M. 

Sri O.P. Gu~ta Ie e r re d counse 1 for the a:ttplicant 
has filed .Misc. Application No.4439/04 seeking permission 
to withdraw the 0.A. with liberty to file a fr!?sh O.A. 
He has also filed Vakalatnama and no objection certificate 
from the previous counsel. It is stated by Sri o.p. Gupta 
le arm d counse 1 for the ar,~licant that ap1)licant 1s 
representation has been rejected vide order dated 23.e9.E)4., 
therefore, the at", Li.c arrt wants tCD file a fresh O.A. 
challenging the order rejecting his re z-e serrt.at Lon, 

In tre circumstances, th?refore, Misc. AioplicatiEm 
No.443®/04- is allowed. 0 .A. is dismissed 1as withdrawn 
with liberty to file a fresh O.A. 

A.M. v.c. 
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